
C..A.T. Bench, daipur. 

Date of Order. Orders 

24.4.2002 Mr. P.N. Jat-f:i, Counsel for the petitioner. 

Mr. N. c. Goyal, counsel for the respondents. 
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This CP has arisen for the allege<l 

./lisobeoiehce of.-the orCler datec'I ?..s.2nnn in O.l\ 

: · No •.. 332/99 ... Reply .. has been filed by the 

responoents. The learned counsel for the 
,· .. 

'· 

r~·spondents submits- that the oroer of the 

.Tribunal has been fully cbmpliea with. Th{s 

position i? also acceptea -oy the learned 

counsel for the petitioner. In view of the 

··submissions made be'.fore us,. this · CP does not 

survive~ a_nd the same is dismissed. Notices 

issued to the contmners are nischargea. 
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All the MA.s are also· dismissec'I as 

having become infructuous. 
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